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Title: Need for following a uniform system in transferring or reopening criminal cases relating to riots.

MR. SPEAKER: Let us not turn everything into zero in this House. There is no 'Zero Hour". This is an hour, time
after the Question Hour.
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MR. SPEAKER: Shrimati Sumitra Mahajan, just a minute. | am trying to address.

Hon. Members, are we bound to accept everybody's statement here? Will the hon. Members have no right to speak
their own minds? Are we going to dictate every hon. Member as to what he or she will say? She is an hon. Member
of the House. She has her own perception. So long as it is not unparliamentary and so long as | have allowed her,
she is entitled to have her say. Similarly, you will also have the right. | request both sides not to interrupt each other.
| am making particular appeal to all the hon. leaders with folded hands to please see that the House functions. You
make your own observation. Then, that will be recorded. If there are only shouts and counter-shouts, nothing is
being recorded. Therefore, | am appealing to you that please co-operate with each other and give some respite to
the Chair.
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...(Interruptions)

MR. SPEAKER: Shrimati Sumitra Mahajan, but that is a judicial order.

SHRIMAT I SUMITRA MAHAJAN : Sir, | am not saying anything about the judicial order. ...(Interruptions) | am not
quoting judicial order. ...(Interruptions) | am not saying anything. ...(Interruptions)

MR. SPEAKER: What has happened to you? Have all the cases been decided otherwise? If she makes an
observation, what happens to you? How does it affect the merits of the case? The orders of the Supreme Court will
be carried out. She is making her observation.

...(Interruptions)
MR. SPEAKER: Why should you disturb her? Is she not entitied to have her own views? ...(Interruptions)
SHRI MADHUSUDAN MISTRY (SABARKANTHA): | am not disputing that. ...(Interruptions)
MR. SPEAKER: Then, why are you interrupting, Shri Mistry?
...(Interruptions)
SHRI MADHUSUDAN MISTRY : | was just reminding ...(Interruptions)

MR. SPEAKER: You do not have to remind her. She can look after herself as you can look after yourself. A
Speaker is there to regulate the proceedings of the House.

...(Interruptions)
MR. SPEAKER: Shrimati Sumitra Mahajan, please try to conclude as soon as possible. | have given you a chance.

SHRIMATI SUMITRA MAHAJAN : Mr. Speaker, Sir, thank you very much. | am not referring to any particular case
or any judgement. ¥ sa=T € ®E ATEd! § 5 I8 did 91d 8, AT SH YBR &I Are 9Ht B |



MR. SPEAKER: Please conclude as there are other hon. Members also who want to speak.
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MR. SPEAKER: Shri Ramji Lal Suman.

...(Interruptions)
MR. SPEAKER: | am going according to the list.

...(Interruptions)

MR. SPEAKER: | will try and give everybody an opportunity to speak provided you all cooperate with the Chair.
There are 39 hon. Members who want to speak today.



